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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A.1026/92 date of decision : 23-11-1992
K. Ch. Narasimha Rao ' : Applicant

- |
versus

1,The Senior Divl., Commercial
Superintendent
SC Railway, Vi jayawada

2. Tte Chief Commercial
Superintendent

5C Railuway, Rail Nilayam
Secunderabad

%, The Sr, Divl. Personnel
Officer, 5C Railuay

Vijayawada :+ Respondents

Counsel for the applicant : : G mamé Rao, Advocate

Counsel for the respondents ot NW. éamana, Standing
' Counsel for Railuays

CORAM

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADMN.)

HON. MR. T. CHANDRASEKHARA REDDY, MEMBER (JUDL.)

Judggment

(As per Hon, Mr. R. Balasubramanian, Member (Admn.)

Heard Shri Uenkatesyarulu for Nr.ié.iﬁama Rao, Couns
for the applicant and Mr. N.\V. Raman, Stahding Counsel fo
the Railways.,

2. The applicant prays for a direction to the responden

el

r

ts

to regularise his ssrvices based on the Hon, Supreme Court

Judgement as a result of which contract labour system was
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abolished in Refreshment rooms and Pantry caré.

3. The applicant is working as a cleaner injthe Vegetarian
Refreshment room, Uijayauaaa. {earned counsel Por the appli-
cant drew our attention to ;he Judgement dated 4-11-1392 of
this Tribunal in BA,.333/92 and stated that itfbcuers this case
Fﬁlly. We afe_tﬁere?ore giving the same direction to the
respondentS'U}dQEil cases of all contract labour3 engaged after
28-7-1987 also in the same manner as dthers and prepare a
revised list upto the date when the contract labour system was
actually terminated (emphasis gupplied). This should be the
list of Railways for Putgggigg réspect of contract labours
converted into the casual labour.

4, e dispose of this 0OA accordingly with no orders as to

costs,

MW -—"’_‘— - ('J\ h‘__é\fkh-*._\.—i\—-
(R. Balasubramanian} (T. Chapdraéekhara Reddy)

Member {Admn, ) lember (Judl)

Dated Novermber, 23, 1992
Dicteted in the QOpen Court

To - :

1, The senior Divisional Commercial Superintendent,

sk SeCeRly. vi jayawada.

2. The Chief Commercial buperlntendent
5.C.Rly, Railnilayam, secunder abad.

3. The Sr.Divisional PersonnelyCfficer, S, C.Riy, vijayawada.

4., One copy to Mr.G,Rama Rao, Advocate, Flat No 10,
Baghlingampally. Hyaerabad.

5. One copy to Mr.N.v.Ramana, SC for Rlys CAT,Hyd.

|

6. One spare COpY.

pvm,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH :. HYDERABAD

THE HON'BLE MR .
AND >
THE HON'BLE MR,R.BALASUBRAMANTAN:M(A)

s .
THE HON'BLE MR .:&QILNDRASEIG-!AR REDDY: |

M(JUDL)

THE HON'BLE MR.C.J.ROY ¢ MEMBER ( JUDL )
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Admitted and lnterlm dlrectlons
.issded.
All d - ‘ : )

Disposed of with directions

Dismisped as withdrawn

Dismigsed for default

M,A.D dered/Rejected
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